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be only after these considerations are 
met to the satisfaction of the Govern-
ment.

Road joining East and West Kandivli

210. SHRIMATI MRINAL GORE: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE be 
pleased to, state:

fa) whether Government are aware 
of tne fact that a new building has 
boon constructed by the Department 
which blocks the development plan 
road joining east and west Kandivli 
(Bombay);

(b) is it a fact that inspite of 
repeated objections and serious letters 
froi.. jity engineer of Bombay Muni-
cipal Corporation the officers refused 
to take cognisance of the objections; 
and

(c) if it is true will the Ministry 
ry  to rectify th<* situation by co- 
>perating with B.M.C to have a new 
road by the wde of the building?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAOJIVAN RAM) fa) and (b). Yes, 
Sir. There are thiee buildings which 
are hearing completion on <he c-»na1 
bank m the Kandivli COD, Bombay. 
The construction of these buildm was 
administratively approved'in 197*2, and 
the actual work started m 1 f»77. No 
notice was ever received from the 
Bombay Municipal Corpeiation rmoi to 
the commencement of the constructiou 
indicating any proposed development 
in the area. Further, no provisior ex-
isted at that time which required that 
permission from the Corporation 
authorities tor construction of Defence 
buildings, should be obtained. The 
local Defence authorities were inform-
ed by the Bombay Municipal Corpora-
tion in May 1978 regarding the develop-
ment plans of the Corporation. By this 
time, the work had progressed con-
siderably.

(c) This issue can b*1 examined in 
consultation with the BM.C. for re-
solving it
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Confirmation of Group eC’ Employees

212 SHRI (.TIANDAN SINGH: Will 
the Minister of ENERGY be pleased to 
lay a statement showing-

(a) whether it is a fact that 
Group ‘C’ employees appointed in
1979 and onwards have not so far 
been declared permanent:

(b) if not, reasons therefor; and

(c) what action has been taken/ 
is being taken by the Ministry in 
this regard?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) Yes, Sir.
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(b) and (c). A statement showing 
the permanent Group ‘C’ posts against 
which officials have not been made per* 
manent, together with reasons therefor 
and the action taken?being taken ir  
this regard, is laid on the Table of the 
House. [Placed in Library. See No. 
LT-45-96/79J.

Agreement between Soviet Union anti 
India for supply of Crude

214. SHRI N. K. SHEJWALKAR 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(9) what are the terms and con^i- 
t ;ons In brief of the USSR for t i e  
supply of Crude to India, during the 
next three years;

(b) what will be the prices in terms 
of U.S. Dollars per barrel;

(c) whether the Russian Crude is 
cheaper than that of O.P.E.C. Member 
Countries;

(d) if  f o , to  w h a t  e x te n t ;  and

(e) at what price India is purchas-
ing Crude from Russia, as well as 
that of O.P.E.C. Member Countries?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA). (a) 
A long term agreement bctwen India 
and the Soviet Union envisages xmpprt 
of a total quantity of 5.5 million tonnes 
of crude oil from U S.S.R. dating
1977—80, comprising supplies to the 
extent of 1 million tonnes dunn^ 1077 
and at the rate of 1.3 million lo-ines 
per annum during the rem innng 
period. Crude Oil contracts ••n/cring 
supplies during each calendar year are, 
however, negotiated on an annual 
basis.

(b) to (e). It would not be in the 
commercial interest of Indian Oil C01- 
poration as also contrary to inter-
national practices to disclose further 
details.

Import of Fertilizers by Foreign 
Equity holding Companies

215. SHRI GANANATH PRADHAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased te state'

(a) the quantity and value of ferti-
lizers u£.d pesticides imported by 
foreign equity holding companies 
operating in India;

(b) whether these companies are 
required to supply half of the impor-
ted fertilizers and pesticides to co-
operatives on no profit basis for public 
distribution; and

(c) if not, the reasons thereof?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)
to (c). No Foreign Company is allowed 
to import Fertilizers.

Information regarding Pesticides is 
being collected and will be laid on the 
Table of the House.

Shortage of Petroleum Products

216. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state:

(a) whether it is a fact that there 
ia an acute shortage of petroleum and 
petroleum products in various parts 
of the country during the past sue 
months;

(b) if so, furnish details of cities/ 
township, St ate-wise, where the 
problem was reported to be acute for 
quite s o n c U m e , and the steps tak :n  
to msurv’ re '’..Iar supply of petro-
leum pioducts:

(c) whether Government are 
considering a proposal to control/ 
rationalise the supply of petrol and 
other fuel products in short supply; 
and

(d) if so, details of proposal under 
consideration/finalised?




